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. ! ~ RESERVED
“ | CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD

Circuit Bench at_ Lucknouw.

Registration 0,A, No,23 of 1988(L)

T Ram Jatan Ram & Others ...... Applicants,

“ Versus.,

!
Union of India & Others ..... Respondents,

f Hon'ble D,S.Misra,A.M,
| Hon'ble G,S5.S5harma,Jd.M.

!
:
b (By Hen, D,S Misra,A.M,)

i

} This is an application under section-19 of the

a.T. Act-1985 seeking a direction to the respondents to allow
! the applicanufyghe pre-revised scgle of pay i.e; R,425-700 and
J ‘the revised scale of Rs,1400-2300/- from the date from which

& they are sntitled for the said scale and all conseqmential

4 .

: benefits like arrears of pay, allowances, seniority etc, on the
j ' ’

; post of Senier Computors,

2, In the reply filed on bahalf of the respendents, it

is stated that.the grievances of the applicants are under

f consideration in the light of Judgment dated 6.9.88,délivereé

! by the Hen.principal Bench of C,A.T in an identical case in

0.A. N0.1942 of 1987, A.K.Khanna & Others Us. U,0,1 & Others and

prayed that the case be disposed of accordingly, They have alsc

filed a copy of the aforementicned Judgment,

'
: 3. The three applicants in this application have claimed

j

’ that they have been working as Senior Cemputors since 1971/1973
and are similarly placed as the petitioners in Civil Writ No.
696/1977 on the filk of the Delhi High Court and on transfer
registered as T,A No,335 of 1985 B,S.Saini & another Vs, Unioen

;3“‘)‘ R
) of India & Others. In the said petition the Principal Bench of the

. i &Lf‘




Tribunal ,uhile quashing the impugned order thErein’allcwed

the revised petition and decalred that the petitieners are
entitled to the post of Sr;ComputOrs in the revised pay-scales of
%.425-70@/. The Tribunal also daélared that the petitioners would
be entitled to the higher paQ-scale and all atkindant benefits
including all arréarsjw.e.f. the date the revised pay-scale of
Rs,425-700/ became effective and directed the respondents to
calculate the amount due ta the petitioners and pay the same
within three months from the date of Judgment, This judgment has

become final and has already been implemented by the respondents

in that case,

4, ~ The petitioners in 0.A, N0,1942 of 1987 had prayed

that the benefits given to petitioners in the judgment in

T.A No,335/85 should also be extended to them as they belong to
the same Class of Sr,Cemputors and are similarly placed, The
principal Bench of the Tribunal directed the respondents to
extend these benefits regarding the pay-scales afd other consequ~
ential benefits to the applicants.in that case, The Tribunal also
declared that the applicants would be entitled to the higher pay-scale
and all attandant benefits including all arrears w,e.f., the date

the revised pay-scale of.f,425+700/«ubecame effective,

5. In this case the respondents have themselves stated that

they are considering the matter in the light of the Judgment dated
6.9.88 in O,A. No.1942 of 1987, On the facts and circumstances of
the case we are of the opinicn that the ratic.. of the two cases

mentioned above is fully applicable to the present case, Accordingly

the applicatien is allowed and the :respondents are directed tao

contd,, 3,



allow the revised pay-scales of the post of Senior Computors
w,e,f., the date from which they are entitled for the said
scales of pay and all censequential benefits like arrears of

pay, allowances, seniority etc, on the post of Senior Computors

within a period of three months from the date of receipt of this

order, We alsc direct that the parties shall bear thereon costs,

P

B |
gl v

Member (3) Member(A)

Dated: March, 9\8/ ,1989,
brc/ |
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IN THE CENTRAL ADMINISTR“TIVE TRIBUNAL- AT ALLAHABAD
CIRCUIT DEMCH, GANDHI BHAWnN
LUC _\NOVV

No CAT’/CBf LKOf / ¢ Dated 3 7 e £ i

OFFICE = MEMO

‘Registration No. Qalke At i of 103y.‘if :

o

[ — n . o Boplicant’s

VerslUs

‘i . Respondent’'s.

A copy of the Trlbunal's Cmder/Judgement
dated e eety s i ther abovenoted case is forwarded

for necessary actione

. - - For DEPUTY REGI .LRAR(H)

t T,

Ericl Copy of Orﬂer/Juda”aneht daté&‘?}@iﬁﬂ}ﬁ?w A
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4&1 TN THE CENTRAL ADM \fTs IVE TRIBUNAL
|  ALLAHADAD
: Lra Sl
*0,A-No o ionan )
RZTY 2y 1958
; DATE CF DECISION Merch, /1989,
Ram '_je.;;:.n: .. *Jur't&;TS.m e pe'tl"t,‘l On"sr . ‘
) %dvma(,e for- the Pe'tl'tloner(s)
o - | Versus -
Union of India & Othefs . TRes pOIu‘ﬁﬂt
hdvocate for the Respondenf(s)

Shri, V,K, Chaudhery

CORAM ' :

The Hon'hle Mr.,!.S. Misra,A.N,

I

The Hon'hle Mr, ..S.5harma,l.rf.

/2,

,7/3,
RS

Whﬁther Reporters of
to see the Judgement

To ba referred o th

copy of the: Judgemen

Whether

4 Dinesh/

‘

H
. M .. AL
. ' . TN
'

;

ccal papers may be allowed
e Ioport r or not ?

'Whether their Lordships wirc

%'e

" to see the fair

to be C1*cuWatAd to ok he& Jenches ?

e
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. ' APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
|  CRIBUNALS ACT, 1985.
Title of -the Cases
RETWEE N o
R Tl /@/w 2 2 6luco - — o Mo
- AN D -
v
I N D B X
Sl.’\Io. ‘Description of documents- page no.
1 Applicatikon = 1 to 16
N - a 2-  Annexure No, A-1_ o
S | h photostats ¢opy of the said ¢ L7
ordnr.v”
3= Annexure no.A-2 ) '
A photostat copy of the Judgment [ 82;7-0
dated 11.4.1986 ' ,
q

4 Annexure no.A-3 . E 2
L photostat copy of representation
dat%d 18 8.1987 ' .

5=  Annezure no, A=q A | |
A photostat copy of representation 22
datbd 1.9.1087

B Anhexure no, A-5 " o
X photostat copy 6f r@presentation 273
datpd 20 7 1987.

7-  Annexure no. A-6 A g - —
A phoﬁostat copy of semority list 24225

Frers ?@Q/ | 2¢

-

D_atn of Iiling 29-4-89 a 5}?(1 f

2.

ooor -

Date. of Reeceipt by post Signature of th@* applicants

Registratlon No. | Aﬂ%‘jw
. - * ‘ » 2] ulb /,

Signature = .
for Reglistrar .

l
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IN THE CENIRAL ;AEMINISTRATIVE, TRIBUNAL,_LUCKNOW" BENCE,

BETWEEN

Ram J atan Ram, son of shril Chhangur,
‘ Shri '
Ram Dhani, son of/lcamta Pras.;d

Gauri Shanker Verma son of Shri Ram Lal, . Applicants.
A

,Union of India through the Secretary

to the Government of India, Minlstry

of weter Resources. |

Central Water Commission through its

Chairman, New Delhl.

The Under Secretary (T Se)

c:entral Water Commission, New Delhi, , , ..Respondents.

©

DETATLS COF ‘APPLICATION

Particulars of the applicants
( respectively) J

l. Ram Jatan Ragm
2. Ram Dhani
3. Gauri Shanker Verma

(1) Name of the applicants

*

l. Shri Chhangur
2. Shri Kamta Prasad
3. Shri Ram I.al

(ii) Neme of father

‘1. About 43 years
2. About 41 years.
3. About 44 years.

‘o

(_iii) Age of the applicants

1]

(iv) Designation & Particu- : 1. Professlpnal Assistant

lars of office (name & (Hydro Mé&t) in short
station) in which emp- P:A._\.(M et) postﬂed at
loyed or was last emp- Middle Ganga Sub Divis-
loyed before.ceasing ‘ion, Kanpur,

to be in service
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. Particulars_ of the respondents i

(2) . |
" 2, Professional Assistant
(Hydro Met) . in short

| _P”.A.(Met%wposted. at

Middle Ganga Division
II, Lucknow.

3e Professional Assistant
| (Hydro Met) . in short
P.A. (Met) posted at
Midc*le Ganga Division
I, Lucknow.

(v) 0ffice Address : 1. 118/35 Kaunshal Purl,Kanpur,
: g (Uttar Pradesh)

2e 8y Faizabaa Road, I.ucknow.
3. Jal Tarang. Bhawan,P ratap
Bagh, Lucknow,
(vi) Address for servi-sl, House No. 122/77 'U'Block
ce of Notice. 5 Nirala Nagar, Kanpur.

2. D=2332. L.I. Go Indira Nagar,
Lucknow, |

3. Madhur. Nikung, Chhota
Chandganj, Lucknow.,

(respectively) s _. ot

(1) Name of the respondemts : 1, Union.of India throughf
: the Secretary to the
Govermment of India,
"Mirdstry of water
~_ Resources,

i
i

f

2, Central Water Commiss-'
ion through its Chair-%
omene

3. The Under Secretary
(T Se)Central Water
Commiesion.

(ii) Name of Father | : Not applicable v

(iii) Age of the respondents ;. Not applicable

(iv) Designation& Particulars

of office( name & station)

4 PT.0 (3

T e A e e e o, -
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(8)
Computers uere gouerned by thie then Ministry of Irriga-
tion and Power (Ganga Discharge Circle) Non M:.niste rial
and Ministerial Ciass III posts Recruitment Rules,1963
(hereinafter referrzd to asthe " R:ules of 1963%),
(4) 'The;t a perusei of the Recruitmeht Rules of 1963
as amehded from time to tiqme; uould s.how. that the post
of Senior Computer has been a non-;selection post and
the same has been required to be filled up by promotion
(100% by pr-omotion failing which by direct recruitment)

from amongst J unior Computers, who have rendered three

years servif'e in the saidkrade of Junior Computer.‘

(5) That untill -the promulgation of the Central Civil
Services (Revised Pay) Twenty-Fourth Amendment Rules,
19'74 (hereinafter referred to as the "Revised Pay Bules
of 19‘74") made by the President of India in exercise of
the powers conferred by the prov1so to Article 309 of

r

the Constitution of India and promulgated vide Notifi-
cation No. a.bR 083 (E) dated 9th December 19‘74 which
became ei‘fective from lst J anuary 1973, the scale
attached to the post of Senior Computer was s 150-386.
But vide aforesaid Pay Rules of 1974 for the post of
Senior Computer, the scale attachvd to the post of
Semor Computer was raised to R 425-15-500-"3-15-560~
20-'700( partly) and Rs. 330-560 (partly) . The aforesaid

words “partly" within the brackets contain asterick

marks and thr marks then contein a foot note to the

£ aﬁé,)

-



(6)
effect that "Order regarding allocation of posts will

@ ‘ issue separately",

(GD That it may be stated that while earlier scale
i Rs. 150-380 attached to the post of Senior Computer vas
based on the basis of the reéommendations of the Second

Central Pay Commission, the Revis#d scale of ﬁk 425~

700 (partly and Ks, 330-560(partly) had been made on

r—‘)( . .

the basis of the recommendation of the Third Central
: Pay Commission (hereinafter referred to as the

j ,' “Commission".

D (D Thst the aforesaid revised scales were based on
following recommendations of the Commission contained
\ ? ' in paragraph 32 Chapter 17 Titled “EconomWSus and

| Statistician® of vol, Iz-

WFor posts of Senior Computers, the old
. a ""”fppay Scale of k. 150-17-200- 15-380 is in
vague in the Ministry of Irfigation and
power and one post in theh&inistry of
Transport and Shipping. Since these posts
are filled by promotion of Junior Computers
\in the scale of ks 110-180 with a machine

WA

allowance of R, 15/- p.m.. a more appropriate

scale would be the scale of Bs, 150-300
considerlng also- that the next promotion

level is to the post on the sc&le of ks, 910-

425- We do not gee any reason frop cont-

' P70,
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(7)

puioé this old soale for these ebout 92
poets aﬁd oer sﬁggestiop is that the belk
of these posts should be placed in the scale

of &x 350»560 and a few on thf scale of

&h 425-700.

(8) That “"Ganga Basip Water_Resources Organisation

o (tefeipefter“refeffed to es'"oeéanteation“)
eas peféed ipto the Central Water Commission
in 1978 and all the Senior Computers who
were hither-to employees of the Organlsation
became the employees of the Central Water
9ommission and this is how the Central-Water
Commission has been made ER respondent no.é

in the prﬂsent application.

(9) That two,coleagues of the applicantq Sri B.S.

Saini and Sri Jaipal Singh, who were working as a

-

Senior Computers filed a writ petition in the Hon'ble

High Court of Delhi, cha]lering, inter-alie, the validi-
ty of the revised Pay scales for the posts of Senior
Computere to the extent of &. 330-560 and coreequently
the @ct of the Government is. not giving tne scale of -

Bse 425—300 to all the Senior Computers.

( 10) That on establishment of the Centrsal Admini-

strativt Tribunal, the said writ petition was transfered

to Hon'ble Principal Bench of this Hon'ble (at Delhi) -

and was registered as T-335/85.

TN, &)
.

om—
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(9) o
Principal Bench of th'e Ceﬁtral Administrative
Tribunal are|Juniors to the appmicant no.l in the
seniority list of junior computor (substantiv
appointment). A phouostat copv of theLsaid seniority

list is hereby filed as Anneﬂure no, A-G

(14) That since the respondents have not sanction-

ed the pay scale of &t 425-700 which has been sane
ctioned to other said persons, the . applicants have
been 1eft with no alternative equally efficacious
remedy but to envoke the sxtra ordinary Jurisdicn
tion of this Hon'ble Tribunal under section 19 of

the Administrative Tribunbms Act, 1985.

(]ﬁb That, since the Under Secretary (T S.) Central

‘Water Commission, New Delhi vide its order dated

NL . ey ey, +
408 1087 (Annexur94 | mentioncd above) extended the

all benefits of the said Judgment to Sri Jaipdl Singh,
Senior Lomputer on]y and not extending the same to

all Sériol Comruters, hence the Under Secretary (T;S.)
Central weter Commission has been made respondent

no.3 in tnis application.

(16) That the applicants were pxomoted to the
post of Professional Assistant (Hydro Met) on 25, 2.85,
28, 1.1985 and 25, 1.1985 rospectvvely and since then

they have been working on their respective posts,

) g PT.pn. (/v |
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(17) That accordinéi& the aét of f&s#ésdéﬁéq ih
not extendins the benefit of the audgment to the
applicantq herein is rend‘red wholly illegal,
arbitrary malaﬂide, discriminator\, ireffect1§%;
unconstitutional snd is liable to ‘bé set’ aside on
the following amonést gthers s
~ . GROUNDS o
> | | (1) Bécause ﬁhe appliéanég herein are aléo.
_Qorking as s;niof Combﬁﬁéré ahd belénged‘tép
ﬁﬁé séﬁé ;aéééofy énd ér; éimiiarlf plac§d
as-th; séid ﬁﬁo petition@ré ih the’ﬁrit
petition which was allowed by the Principal
- Bench of this Hon'ble Tribunal vide Judgment
: and order dated 11;4 1986.
(ii) YBéCaus; the said 5udgmént became final as
/( | no éppeél was filed against ‘the samé aﬁd

has become binding on the rmspondents.

(11i) Because it is not understandable that if . .
according to the said judgment, the very
 Notification and the Act of prescribing the

two scales for one post of Senior “omputer

has been struck, then how the applicantq_
could be denied the scale of R 425-700

simply becauqe they did not approach the court

(iv) Because the respondents having accepted the
| PF%ﬂO
| -
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(iv)

(vi1)

(viii)

(1x)

( 11 )
judément of the Principal Bench of this Hon'b]e
Trﬁbunal, there is no reason whv they should not
érant the revised pcy scales to the Senior Comput-
ers lccluding the applicants hereic; whc bclongs
to the same catagory and similerly placed Just
as the persons who had moved initially the‘Ccurt

by way of writ petition,

Because it is wholly inaquitable to refuse similar
benefits_to other members of the service who belong

-ed to the seme catagory and are similarlyvplaced.

Beccusc the judicial ccocoucccment ccr not fesclt
in fix1ng different pay scalcs for members of the
same service and similerly placed.
Becausc thc ccplicants have'notibecn told any
reasons as to why thcy arc cot belng given the
benefits of the said Judgment end or the scale of
Bse 425-700( prélse%'&def& Jyow - 2300 (femmé)
Bccause; in fact; fhe ﬁﬁo pétitiocefs who filcd thc
writ petltion referred to above have already been ,
- (/lzA&wuwg)legpﬁlém%J{g)”_
given the scale of &. 425-7OQZVide ordars dated

4.8.1987, a copy of which is already attached

herewith as Annexure no.

Because non grant of scale of k., 425-700 and all
the benefits of said judgment to the applicants
P AME/Z)

[ A
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7)

8)

( 12 )

is wholly malafide, discriminatorv and violctive

of Article 14 amd 16 and 39(d) of the COnstitution [

of India apart from the fact it is in disrrgard
to the Judgment of the Princppal Bencl of this
Hon'ble Tribunal whereby the vsry order refusing

the pay scsle attach ‘4 to the Senior Computers

1.2e Ko 30-560 was quashed

L (%) 'Becanse once the* ery ordcr refusing vrry scale

of &% 330-560 was qnsshrd by the Principal Bench

of this Honﬁble Tribunal, 1n fact, non grant gﬁ

'P/>AIL~ e o soroed Node bf Ro. 1400 -2300

heLrevised scale of Rse 425-700Lto the applicants

amount to committing contempt of the Principal

Bencr of this Hon!ble Tribunal.

betails of the remedies exhausted:

(]) That the applicants nos. 1l to 3 vide their rsprs;
sentations dated 18 8. 1987 1.9 1987 and 20.7. 1987
respectively, Chairman Central Water Commission,
agitated the denial of the pay SCalss to them end

the discrimination made by the respondents which are

already filed as Annexure nos. A-3, A-4 and A=5

respectively.

Mattﬁrs not previously filed or pending with any other
Court-

ihe appllcants furthpr declar9 that they had not

N
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( 15)

V.ER;F_;_CA’T*IoN

We, (1) Ram.Iatan Ram; son of Shri Chhangur,
ag@d about 43 yﬁars, working as Profess1ona1 Assistanﬁ
(Met) in the offlcp of‘%iddle @anga Suo—Division II,’
Kanpur, Residont of House no. 129/77 g Block,hlrala
Nagar,l&aﬁpur; (2) Ram Dhani, son of Shri Kamta

Prasad aged about 41 ypars, working as Professional

_Assistant (Met), in the o"flcn of‘Widdl? Ganga Div1sion

II Lucknow resident of D-2332 L.I.G. Indira Nagar9 Luck-
now; (3) Gauri Shanker Verma, son of §hri Ram Lal,

ag ‘d about 44 years, working as Profassional Assistant

(Met), in the office of Middle Ganga DlViSioan, Lucknow

resident of Madhur Nikunj, Chhota Chandganj, Lucpnow,

do heraby vurify that the contetits of paras 1 to 5,6( 1)
(2)(3)(4)(5})(6)(7)(8)(9)(10)(11)(12)(13) ) 6(15)(16) ) 6(17)
except grounds, Ty 8 10,11 and 12 are true to our parsonal
knowledga paras 6(14) and 9 are beliavad by us to be

true on legal advice and that we have not sippressed

any material fact,

1o g

Dﬂ 2?—¢+~88 | 2; .&Mum‘

vPlaces L&L@/&aﬁjj"‘ 3e ,:;ﬁﬁohﬁaq j§5>
T Signature of the
° L . Applicants,
The Registrar, | At

24 ,.L//&i?
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N0, 20/2/86=EStE /XTI

Govirnmentiol India
Central Water Comnission

. Room No,308,Sewa Bhavan,
R,K.pPuram, New Delhi-110066,

Dated the Oﬁél August, 1987,

OFFICE ORDER

e e .
!
i

'In pursuance of Central Administrative TriBunal Judgement .
dateda 11,4,1986 given ir the 0ld Writ petition No,CW=698/77 filed
in High Court Delhi, (Revised Registration No,T-335/85)~ Shri B.S,
Saini, Sr.Computor and others versus yUnion of India, ;inistry of

Water ReSsurcés letier No,8/31/86-EStt,T dated 17-6-1987 and in

Supersession of all previous orders regarding f£ixation of pay of
shri Jaipal Singh, osr,Computor(Now P2 (H) whether in the scale of
R3,150-380, Rs.330-560 or RS,425-700, on adhoc Or regular basis,
Nis pay is now fixed in the scale of R5,425=15~500=EB=15=560=20-

700 W Cco£31,1,1973; followed by-fixation of his pay in the scale

2f RS,1400-40~16800--EB=50-2300 in terms of CCS(RP) Rules, 1986
“e2df 11,1986 Or in termS of Ministry of Finance(Department of
Zxpenditure) OM No,7(52)-E/,/III/86 dated 22,12,1986. ‘

vy

—

[ B . 1
pay drawn as )\ Scale of pa Y pay to be X Scale of pa
on 171,73 and | V(Rs;150~380¥ .Y drawn as on I (RS,425=700
onward/ )¢ - Y 1,1,73 and y 77—
. Y R onward, X
X L s .
171073 Rs,160 | C 151573 RS, 425
14,7,73 Rs.170 T 14.7,73 RS, 440
177,74 Rs/180 o 1,.7.74 RS,455 °
1;7,75 Rs,190 v ' 1,7.75 Rs,470
1,7,76 Rs.200 | 177,76 RS, 485"
(RS.330-560) , . (RS.425-700
14,7,77 Rs,416 ~ 147,77 R3,500
1;7078 Rs.428 1;7,78 ' Rs.515
1,7.79 RS,440 1.7,79 RS.530 .
1.7.80 Rs,452 1.7.80 RS, 545 ;0
1.7.81 Rs,464 o 1.7.81 RS.,560 |
. ; :
oLl 30,410,198l promoted as pa (H)
S e . . '
P (RS.425-700) (R£.425-7G0)
3?:10481 RS 485 30.10.81  RS.560
10,82 RS,500 T ofe 82 BS.pHO
1718787 1185 R B
1,16,85 Rs,545 | 1, 7.85 RS, 640
(. - ' Contd.....‘z/" e

- D
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I  THE csm?w. ADLINISTRATIVE 'mleumx.
RELHE.

col 1D T=339/03 © patad, the Llth April 1906. R

© Shrd B.S .Saini and anothor . Tvades _ PO'I’.’.L’.OHGI.‘
' . ! ¢ ! ‘ . .

L Ganga‘Baai.n Water Rojources Or"‘.nisation, 1;}5)?‘&)@;{ under
“ the L.inistr' of Agriculture and Iz ricctxon(Dom*"Lront of o

" Rs$320-000, Six posts of Sanlor Camputerd vmro\_ad::ittcd in

. | Vo,

~ Union of i'.udia'and _a_nothor Weve Pegpoadonts

e . . .o N
. ¢

o QJ';‘A’.‘;L — e P Justlice K. l\\auhwa Roddy, Chaixman E
‘ RN e tauskal Kuadls Paies™ ‘
I
_ For potiticnors - " eees  Shri GuD.Guptas Advocate

For rosvpndonto 7.;, " ' wont shri 4.C. ittal, Counsel. .

i

(.md omont of thro Derch deiivoered by

|
f
: l:.r.Jus..ico K.1radhave Reday, © Chaimman)
| .

' 'l'ho patitio*.er" yecxultod &5 Jumor Computars '4n tho

I.rzigation) yore pronotrf’ 1o tho post of Sentor Conputexs.

Thos0 qrmo'r‘t.ont anc pmr)ota.ons aro gcvcrnad by the MinistTy .

of Ixri.gat,ion and Pm,or(Cungc Dischargo Circlo) tHon-rinistorial R

and !uniotoriul cl Jus TI voots Racmitt;mnt-hulw, 2903,

n of Jun!.ur Chmuvru W tho pos t of Sonler Computers .
cf o¢ vo"ity—vmn-ﬁtncss- Priér o the
mendations of the [

P'rmt‘
is dono on th" b‘sls

rev’unn of pay 3cakod pm suant to the recd

Third Contyal Pay Cor.nis.»ion, the pay of Sentor Computers

- vas fixod in the oF ade of A3 1‘.(3~l0-°90—1‘.)-&0 The pey scalos

. of Sonlor Compuis

- the Third Pay Comisuion partly 1o N5 ,425~700 und portly t9

the pay scale of Hse 425700 and the romaining 20 posis of

Sonicr Computors viere araittod to the grado of Rs «33X0=500, ;

app vi2y ravised 23 per the rocoxmcndations of " : :  ,1 ,_

pctitionors WOrQ promtod 1 4t post of Scnior Cooputers
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CLA T i‘o, _
WQ;V“fh - The Chairman,

. Central Yater Commission.. - -

S~ NEYDETLHI- 110066
w - ( THROUGH PROPFR CHAITNEL)

SUB:~ Implementation of Central Administrative Tribunal Award of
Reviged Pay Scale of fs, 425-700 to Senior Computors---Reg.
REF := Judgement of the Bench, Central Adminigtrative Tribunal,lew Delhi
dated 11-4-86 < A

¥ 3 36 3 3K 9 W #

_RAM . TATAN _RAM, Sz Computer . oo
a5 P.A. 0FD) in the office of the ~MeBaSuib L uézm?wﬁé%;_

/
submit the followimg few lines for your sympathetic consideration and
¢ favourable orders. | '

In the case Regm, No. T-335/85, sri B.S.Saini and others .

Vg Union of India and another, the Central Adminigtrative Tribunal
Delhi has delivered the judgement on 11.4.86 declaring that the petitio-
ners are entitled to the revised pay scale of ™, 425.700 with all atte~
ndent benefits including all arrears with effect from the date the revi-
sed nay scale of P3, 425=720 became effective.
N : It was mentioned by the Tribunal that the dqutics attached-

to the vost and discharged by all Senior Computors are one and the same

Respected Sir,

o " and also they wers all promoted under the game rules and hence,fixing

different pay scales for the same wost isg voilative of Article 14816 of
the Constitution., In suvrort of this, Supreme Court's ruling in wimilar
cases vere also cited in the judgement, -

I was uvnder the imvression that in the light of the above
Jjudgement,I would he atomatically .allowed the revised pay scale of
i, 425=700 from the date of my promotion to the vost of Senior Computor
as a matter of natural justice, without repregentation from my side or -~
driving me to avproach the Tribunal for Justice. 3ut even after a lanse
of 15 months, the implementation of the judgement in my case is awaited.

In view of the above, I humbly request your goodself to
consider my case sympathetically and allow me the revised scale of pay
of Ps, 425-700 from the date of ny promotion to the post of Senior “omwu-.
tor for which act of kindness,I shall be ever grateful to you. ’

Thanking you,

Ry O

( RAM JATAN RAM

P . A . OET )
116G 4SUB DIVISION
¥ AN P U =&

) Toursfaithfully,
: Wgﬁ/iﬁ




To

The Chairman 15 o _ .
Central Waer Commission : ,}
ew Delhi. ¥ «/\ﬂ.& :
e ( - / h>o mji go per C[\Q“t\ );
Sub; Implements fon of Central Administrative Iribunal Awa
’ Awgrd df Revised Pay Scale of k. 425-700 to
' Sr. Comwutor-Reg. '

B Re‘f; Judgement of the Bench, Central Administrative

mribunal, Delhi dated 11.4.1986. - |

Respected Sir,

I Ram dhani working as Senior Computor ( Now P.A,) im
tle office of the Executive Eng neer, Middle Ganga
Division Wo, II, Iwknow B submit the following .few lines
for your sympathetic consideration anl favourable orders.

- In the case Rern, No, T-335/85 Shri B.S.Sainin and
others Vs, Union of India and anotlsr, The Central Admini-
strative Tribunal Delhi has delivered the judgement on
11,4.,1986 declarins that tle petitioners are entitled to -

~ the revised pay scale of &, 425-700 with all attendant

benefits including all arrears with effect from the
date the revised pay scale of k., 425-700 became effective,

It was maintained be the Tribunal that ths duties -
attached to the post and descharged by all the Senior &=
Computors are one amd the same ani also tley were ald
promoted under tle seme rules and hence fixing different
pay scales far the s eame post is voilative of Article
14 & 16 of tle Constitution. In support of this tle
Suprim Court's rulings in similar cases were also cited in

- the judgement.

I was under tle impression. that in ths light of the
above judgement, I would be automatically allowed the revise
scale of k. 425-700 from the date of my promotion to the
post of Senior Computer as a matter of natural Justice,
without representation from my side or driving me to
approach tle Tribunal for justice., But even after a lapse
of 15 months, the implementation of the judgement in my

~ case is awaited,

S .vAvInmvi.ew,.ofﬁ ~the gove, I humbly request .your:

 goodself to consider my case sympathetically and allow me the

revised scale of pay of ks, 425-700 from the date of my »

- promotion to the post of Senior Computor for which act
- of kindness I sm1l be ever grateful to you, ‘ '

Thanking you.. Yours faithfully "

| | Ram Mo
o ‘ S
}gb . ( RAM DHANI ;’]
| | ( Sr. Computor Now P.A,)

T e,

29-u—H80

>
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I TO, : | | . V

The Chairman, _
-~ Central Water-Commission; -
¢ NEW DELHE 110 066. :

( THROUGH PROPER CHANNEL )

Sub 3 Implementation of Central Administrative Tribunal Award
of Revised Pay Scale of R, 425-700 to Senior Computors
Reg. .

Ref: Judgement of the Bench, Central Administrative Tribunal,
| Delhi dated 11.4,1986.

Respectad Sir,

- I, G,8, Verma working as Senior Computor (Now P.A.)
in the Office of the Executive Engineer, Middle Ganga Divn.l
Lucknow submit the following flew lines for your sympathetic
consideration and favourable orders, ‘

In the case Regn,No,T,335/85, Shri B,S. Saini and
others Vs, Union of India and another, The Central Administ
;{‘ ‘rative Tribunal Delhix has delivered the judgement on 11.4.86
& declaring that the petitioners are entitled to the revised v
pay scales of fs, 425-700 with all attendant benefits includ
W, : ing all arrears with effect from the date the revised pay
scale of fs, 425-700 became effective,

It vwas maintained by the Tribunal that the duties
attached to the post and discharged by all the Senior
Computors are one and the same and also they were all pro
moted under the same rules and hence fixing different pay
scales for the same post is voilative of Article 14 & 16
of the Consitution. The support of this the Supreme Court's
rulings in similar cases were also cited in the judgement,

I was under the impression that in the light of the
above judgement, I would be automatically allowed the revis
ed scale of R, 425-700 from the date of my promotion to
the post of Senior Computor as a matter of natural justice,

N without representation from my side or driving me to approach
N the Tribunal for justice, But even after a lapse of 156 months
the implementation of the judgement in may case is awaited,

In view of the above, I humbly request your goodself
to consider my case sympathetically and allow me the revised
(\ scals of pay of R, 425-700 from the date of my promotion
s to the post of SeniorComputor for which act of kindness ]
shall be ever grateful to you, :

Thanking you, ¢ i

iY0urs f;i;;{;ijys

, o T o

I L &7
( G.s, VERMA’)—%’T

SENIOR COMPUTOR (NOW P.A.)

—— -

, MIDDLE GANGA DIVISION NO,I
“m% | LUCKNOU

&\
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Go ve rment of india

: Ministry of Irrigation & PoweT, :
. ‘Ganga Basin Water ReSpurces Circle, ' . <
)+ No.GBAEG/A 23 ®R2/1/71/28B488 New Telhi, 12.4.71

To B :

The Executive Engilneer, . _
Water ReSources dirvey Dn.lio «I, Dehradumbe
Water ReSources Jarvey Dnello eI, Agrae
Water ReSources dirvey DneNoelll e knows
Water Resaurces arvey CneNo ¢ IV, Varanas 1.
Water Resoutces dirvey DneNoeV, Patnd. -
vater ReSources dirvey DneNoeVl, BerhamporSe

‘aibs-  Sendority 135t of Junior CompitorSs

: . senlority 1151: of Junior ComputorS (Pe;manent&
_Tenporary) working in Gapga Basin Water ReSources Clicle
~as on 1o3,71 1s enclose d-herewlith fo rcirculation anongst
the Combu'toxs. If any ermr/ommi::sioh 'isvnbt.ié_.ed'in the |
.1ists the sam e nay pleése'be_communjc ated to this of‘f.'lce
Jnmediatel y ard dp any case not later thao 20.4,71, -
| Incase m érxpr/om 18 sion 15 notked a nil 1epo_ft o
may pleale be seit iﬁmediatel ¥ |
If no reply 1s ;received on or before the stiéulated

dated, 1t will be presumed that the partiulars shown in the .-

erclosed senlority 115t are co rrecte

Emxclos= As abyvye.

G- JElgubhe

( Sele CHATTOPATHIAY ) -

| @(//%,/ | - diperintending Englneer,
/)3/"‘/0/ \/,@/“\ Sy Ganga Basin Water Remurces Circle
/ B '\\\N 4 t\] —
AN PTob.
W‘ i - .
' . o‘ﬂ‘ ¢
Ass"'g" o l”'(‘)/
[ PR Ve L AL
o N 3 o
et \ N 1 Jif -
Cﬂ;-;\ AGU’M .
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GA_NGA wbmuz HATER wmngmovm CIRCLE

Sendority 115t of emnvoﬂwu.% ucnu.ou. oausno% u.n &m ‘®ale of B, - HL.F ..Hmo..qmnp..wqo..mbmo..mm..m.moo
i 1108 w3l =4 ~L55=EB =4 w7 5=5-18 0

b et ide bt Eﬂmaaom.uigﬁm&ﬂl‘||on..c..||:..nu!i..;u.i;_a!.iii;s

as on H.won

o

Lt

24,2,71

S eilNome of Off L erfDate of jual f i-§Date of {Dute of § Iuteof §Tate of gbreak or § Temp/ [ Detefromy Where posted. § Pemarks o\
No o P 0 birth omagammrosamuumomcuoubgn conticontinl f Service m Q«Peme.fwvhihen=~ m
m : ) W ment offent ] auous fous em= | I any Permtt« titjed-tol. “
w : i m contim ) omploy ployme wpn, trems it) ] senlority «
” ous Q,qum zmné {ot _in fran- Pak. jio grade.}
m ommu.inm.o ient Rm § CBARC | & Rima . B
w ] w § grxde S.mmm. to India w .mw w . :
e e e e ‘.lllll.ll.lll.ll.wc.Mllal —— e e B e L e o Y L e e e e e e e e e e e e e
u.,.xl..:.lmlaun,.mulxuﬁlnnum.|..|..;|..ﬁ||um......ua‘m;|||b.|n.... ..n..|||H||'||F|||||c S < B
s/thri : . , - , - - -
1. Krishan Mohan 25,240 Madhyamic 9,4,63 - S, 4.63 .m.».mm N Tempo rary 94,63 WP SD=V 2heTribe , Sdnce . pramoted =% Sr.
: - i : Comp *
e Vikrzm Bhagat 12.12.,43 Matrk 4, 5,63 - 44 5,63- 4, 5,63 N1 QJePoe 4,5,63 Circie X rfice - =do= - P
3¢ MeSeSxhdeva S¢ 5,42 BeX 17,753 w  17.,7.63 17.,7.83 NI ~dp = 17.7.63 =g - Since promoted. a3 Sr. aogn.
/5. Romiatan Bm  Be7e46  BeAs 120165 = 12.1,65 12.1.65 NU __  ~b-. 12.1.6§5  wRsp-1II o
5 m..am.mlnmmd%m 3,1,96 B . 22.2.65 =~ 22.2,55 22.,2.85 N4 ~do.= 2,2.65 Gircle off e dg=
6, Yed mu.mwmms 16 49,42 m..w.. m.w.mm - m.».m.m. G.4,65 NIL -0 - 9.4,65 =3 - -y -
7. 'B.K.Sioha - 5.3,.44 matri,B.T 28,65 = 28,65 2.8,65 nq1 "=dp - 2.8.65 WR SD=V : ~do = )
8. BeS.Safod, _ 2.15.42  I.Z ., "*F 23,965 - 23,965 2B.9,65 HA ~do = L9655 Circle of tXke
O Fuiped. muﬁm? T30k 0r42 T Irirwr - . T ’ o
\w. B han Lal 13,6 «43 H.mn.» 1.10865 - 1,10.65 1L.10.65 N1 -3 - l. Ho.mm =30 =
0, Jai 20,1042  T.T e 10,65 An 1,1065 sn 1.10.65 ap iifl __ =do= 1,1065 An__ ~do~
1 ow#c%mqmu et 2 il Tt tatel& il s " - 18IT0.6s'" 1831065 wy o=~ 1671065 R
12. K .«Das, 6el,45 Be & o B6.8456 = 6.8.66 6.8.66 HN& ~¥o = 6 «8 466 . WR SD=V T h.Casto.
13, Mm. <oam: 31.8.44 I.&. B.B.66" = B8.8,65 848465 . Tepy 8.8.66 WRSD-II1 ~do =
Pb K.Tootaja 2C.4.42 Matri ldo. 16,1051 - 16,1061 19.3.68 N QeP o 18.3.68 oﬁdu.o Fffice
_Ram _Thaod 24.9,47 I.5c. 24,9.69 Al = 24.9.69 AN 24.9,6 9 AN lidl  Tanp 24.9.69A0 = WRSD-III Eh.casta.
&n\, ai Prakash ™ 9,7.50 "~ Bs. I To. 25.9,6 9 - 25,969 25,9.69 N4 ~do = 25.9,69 - -do =
17 . B.Ghosh, wu. 3 .46 BeX o, 29.9,68 Al = 29,9,69AN 29,9,69 an N4l ~3p - 29,9.6 9AN WPSD-VI
18, mmnmsm.w w shore ) o
1.8.50 B 13,1059 - 13,1069 43.10,6 8 nu =p = 13,1059 WRSD~V
19 zmna.:. ,E.utmd:u. - . , .
777 29,1,46 B.ex 16,1059 - 16,1069 16.1059 N4 ~do= 16,20,6 9 —do -
wo.noowm&mms 13.7.46 Bee o(P+ D) 16,1069 - 16,10,69 16.10,69 14 ~3p = 16.10.6 9 -dg = \ -
214 K-Tap mgmj 1.7 o& Be oAMuArH.V 11.7 oﬂo - HH.Q o‘NO u-u-oﬂ o\NO w«p 30 - 17 G‘NQ.NO. g - heTribs
22. Ashoke Kumar 13.7.52 mwmsmapmmo: CS.2.71 -  9,2,71 9.2.71 - “Tempe 9.2.71aN WPSD=VI
: S st Divne. )
23,Vishou Chandra20.7.49 B. X 9.2,71 Al - B.2.71 a1 9.2.,71 Al = -3 - 9.2.,71A N WPSD-III
24.Asoke KriPal, 7.2.532 B.Z.Fr.lL 10.2,71 - 10.2.71 10,2.71 - ~30 - 10.2.7L VIWPSPRVI .
NU.{—. SeTCe M.mvf NNOH.\PW NCOOBO PmomO\NU‘ - Hm.NOQP HmQNO\\H - -0 - Hmom -\NH. a&ﬂglg .
&5 «Biswanath Jar . ¢ - -
- 1ka 10,7.49 B.Z 1S.2.71 - 15.2.7%1 15.2.71 - ~do - 15,2471 WRSD~V - £ .Tridber
27 .Rajesh Kumar 265.12.50 I.x. 15,2,71 - = 15,2471 15.,2.71 - -Co - 15.2.71 WPSDRIV
1{al ho tra :
28, Kall mm: Ram 10,7.50 Hnamaogpmﬂm 242,71 - 24.2,71 24.2.23 - ~do = WRSD-III
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A ' IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
ADD, BENCH, ALLAHABAD (CIRCUIT BENCH)

LUCKNOW
C WL Ao Ne 27 277(¢\d@ K\)

OA Noi23 of 88(L)

Ram Jatan Ram & others - Applicant
Versus

Union of India and others ... Respoddents.

'APPLICATION FOR WITHDRAWAL/DIS FOSAL OF THE
CASE,

- In the above noted case the grievances of the

appllcants are under consideration in the llght of
Judgement dated 6. 9 1988 dellvered by the Hon'ble LA

Frincipal Bench of CAT in an identical case viz.‘ .

O.AF No.1942 of 8F AK Khanna ‘and others =Vs=Union of

India and others,

|

Q?KV\7 2, That in the circumstances aforesaid it is

expedient that the case be dlsposed accordlngly

PR A YER

/1(93

v
[

7

It is,therefore, most respectfully'prayed that

“Qjﬁi////7 the Hon'ble Tribunal may graclously be pleased to
Q3~}L//////.dlspose of the ecase accordlngly. ‘

_%/\“ . V. K. CHAUDHARI}
. ' ’ . Advocate

- Addl, Stapding Counsel Central Government
Counsel for the Respondents.

Lucknow

Dated: &\ Novd 1988,

»

$ -
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: IN THE  CENTRAL  OMINISTRATIVE  TRIGUNAL,
Co ' PRINCIPAL BENCH; WEW. 0eLHI,
i | »

O REGN. Wb, _UA 1942/ 8¢ DECIDED OF _6-9-198(,

; PR
““.! BT 1

. '.,....“ Maplicanta

R - Shri A.K..Knanna & Othera

Va,

“Uniun of Indla A Dthura_ seess. Raspongants,

CCHAHxn Hon'ble Mr, Justice X, Madhaya Ready, Chairman

Hon'bla Mr, Kaushal Kumar, Remour,

e

: For tha Applicant ———— Shri G.D.Gupta, Advocata,
' .
[ . .
‘ n Fur tha eaponoanta ——— Shrel n,i, Vnrma, Advdcate,
‘- AR ' .. : :
i S Ty , o
. ‘ g
.. ' C- ( dudgement of thy Banch oelivarsd by
; ;Jm' . ’ Me. Juetic- K+ Mndhava’ Ruaay, Chairman)
— i ’ =z
. ; '\ .
\ AN
S The adplicants hersin Vere initially rscruiteq
4a Sanlop Comauters, Thay are clmilarly nlaced as the
o : “patitionurs in’ Civil Urit Na. 698 nr 1977 on the filse
4 .

of the Jalhi High C0urt and’ trﬂnsr-rr-u to this Trxbunal

o 'and rngi:tur-d as TA 335/85 8.5. 5aini & anothaer Ve, -

Unxon of Ingia 4 Othura, This Court vide {ts judgament

~dated 11th Anril, 1986 in tha Said case whils quashing

the imugned orger the tein, allousg the ravxs-d Astition

and utclarnd that the Petitionurs are entitlad to tho

post of

L, .

Hu. 425-706. Tha Tribunal alao Gacl;

Senior Computors in thae ruviaea pay scalas or

irey thet the
pntxtiunura would be entitled to tha Wighar pay acale

and all uttundant benefits ipc: <uding all arrparg ulth

E sffact From tha dace the revised pay scale af R$.425-700

became wrfactiye and directeg tne rnapundunts to calru10¢&tr/
Lhe Anount duu 4o the petitioners

Lhroo monwns from the L{&ha

SOy b LT R T

of Jutjuem ne, This judgnmcnt

=&$gwgwdwn;wpu, W . i

) '7*‘&!1&:*%01.--.!-"-..)“1!4., B

. /
e @



" g e

;;ﬂ;<H hﬂ?\P'°°" r;nnl und h,q'i1rnﬁoy b-qn anl-mant-a by :.-i h”'i 3}

#;ﬁJ ‘khe. rouponu-nta hy Lluulng urrtc- urasr Na. 20/2/86-Eatt, - ‘ 3
| ) X1, thannant of Inqla, Cnn;nal Uatar Commiaaiun, gated S

S '4;n AuguaL, 1901 (Annaxure G?l“_ | B . | _—
‘Hdh Thu n-tltinnura’ﬁqﬁthu -f"’géam nuu bulongﬂd e

to bdnga Badin Husagrcaa Druauluatlnn, ununr thn ministry
of Aquuultur; anu !rrlgutlun (u-ptt. af l;rlgatiun)

‘ sume of Lha a)pllcnnt: hurninqua.u dppointau as. Scnior
Coinjputora nilurtly ang poma uch Plﬂmﬂtud tu thu ant

o, ef auuiur Lowgutarn ang . all laps. Qovarnou by t B,

.azmu

,‘“{ rul-s nni nll Sanlor, Cnnpptqu vorklng ln thoqnvurgantaatiuns
) N oo ' W | q -,: .
‘ars uimilarly plucna Ln aypty rn:puct.- That ia aumlttuu

.l" Kl

i . sven hy tha rnapnnunntui Upon tha ruaraaunt tLon or the-
prsnent apalicunta pllaaing that thuy uhupld|bu glven
.ﬂtnn bunlrlta of tho judgomnnt Ln T- 335/35 Rﬁﬂpunanﬂth'm.

.da_tha };uttqr No, 8/23/57 Es tt 1, gdtoq,11,1 1908

l

“that tho pattnr uaa uith stha  Rindstry:

; nu thay haVQ oplnna thaQ tha qqnorit ot
thu‘jUUgamunt cunnot bu uxtonan? FO :arsuns otnor than - '_; ,'h“ <

AN r "?"

~patitionen, in T~ 335 es.- B T T A a

..... j‘: TS Zaere W p.r Rk ‘

N T i‘ It ls trul tQat thq ¢pplicnnta uars not psrtias
to’ thp Clvll Urit Putltion uhL h was: allouad by thn ’ o
Tribunal, But thura is no\gﬁllu roason nat’ to axtund
“tho wenefit or th.:t Juugcmcnt to the applxc~nt Lhun
; they :re sxm;larly pl:cea ag tho pe titionors in’ T-ESS/BS
' In ael  ins ta.d of urluing elch o7 the agnioar Lomwu org _
to umak. 'udrussnl of griav:nca vafure the Tribunul, uﬁen //
JUIJUant in 7= 335'HS h: p bucomu final, thv rasponents V//

'uhoulc h'Vﬂ uxlrn)un Lhe nnnurit af that juug~nont

¥4
RS
L ——
-




k\wJ

._,,;1\";

1
Cuwhbn
A '-'.)
A~
Cratunal

heuhe

}hnidegdxtmeht L axtana tna'banoftt af tha Judgemont of

Oy

——r

laan& rnu Teﬁpﬂndants Uoqu be wall uauisuc to'diract

Courts. and Trivupal uhirh.hbuw hncnmaJiinal~to all

emv\oyeqs Sim)larly placan nnd net drive azch of thanm

to seeh radressal of thelr griasvencs bafore. the Tritunpal,
o=

in thas particul or petition tie enly ground takem by

the yespondents is that they faouligants) wura noc thg
pQﬁlkiun&rs in the periteor pulition, when Lhe 5007,

ave SIntlarly places, ana-are govecnadshy the, same rulas

“tha b¢an1t as axtanard to tna pntitlun-rn in T-335/A5 ahaylq
R e o

have beun astunuaa Lo tham &luq. Not ‘extanuing similar
- v —

Cbunsfib vould amount Lteslf to a discrimination yiolativa.

ok dxtlches 14 snn 16 of the Constitucion.,
shali by
i acr— LI

Honce thore

#n 1dunrlcnl dtructlnn-us woab Vssusd In T-335/05

mamely ¥ Lnw ardap Tqviainq tiia puyﬂséalas attachnd to

the aust of Saplor Cuunutors to Ny, 330-560 iu'accabnihqu -~

*1

_quﬁ@kad and the aspplicsats nre dwc'urnd entitlad to tha,

B .
_ PO&& or Sunio;.Ccmnuﬁgés thgh; rovised pay scale of b
Hs, 4zL-<17UU, Thae anpiimuwta unyda>nu antitleo tn the
thhhf Pay scals Ana all uttnndunt hnnurits anludln“ . i N
Ml urruars with offect rrom thu dute ths reviseo pay o j/

unulu af la. Adha"fuy becamn ofrnctluu. Thu rope nunvunru

Shdll CdlClJlﬂth the amount ous to the apolicants dn;‘"p:]y_

thum ulthin thres manths from today,

4, Tha wpplication Ls gccovaingly allowed byt

in the circumstunces With no order as to costs,

: ~ w7
- ) -t ’
{ Kaushial s ir) (Ko Madliove Fediy |

6,9.¢3. Chedtwan

(AN n
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B aforesald

BEFURE THE. HE "BLE CENTRAL QDNINISTRQTIVE TRIBUNAL,
LUEKNGU BENCH, LUCKNOW,

BETWEERN

Ram Jatan Ram & others ceeee ceens Applicants.
AN D
Union of India & others. oo ceees Respondents,

The applicants are submiting Rerewith a Tribunal
Applicamtion under section 19 of the Administrative Tribunszls

Rct 1985, dated 29.4.1988B before this Hon'ble Tribunal..

The applicants beg respectfully to submit as follows:-

That the csuse of action and relief snugh% by all the appli-
cants are one and the same and they hHave a common interest

@s will be apparent from perusal of para RNo. 6{12) {15) and

9 of the same appllcatlon.

That because of the said Common ihterest and common cayse of

action the applicants are preferlnu the joint appllcatlon

-

~That interest of justice requires that this Hon'ble Tribunal

.....-.2/
B



@

be pleased to allow the applicants to file the said joint

gpplication. .

Wherefore it is mcst'humbly and respectfully
prayed that this Hon'ble Tribunal may allow the applicants

to file the said joint application and the same be entertain-

ed as such. . W

Lucknow ' o ‘ (N.S. Chaurasia)
- o Advocate
Dated : 29,4.1988 Counsel for Applicants
/ ;




BEFORE THE HONYBLE CENTRAL ADRINISTRATIVE TﬁiauwAL

LUuCKNEY BENCH, LUCKNOW,

BETWEE N

“ . Ram Qataﬁfﬁam & sthers vos ke soene _ﬁpviiaants,

& &”B

Uﬂiaﬁ Bf Inéia & U\the re | . .b t)o to ey . RB’spe‘ﬂﬂEntS. .

" The applicants are> submiting Herswith o Tribunal

“‘VV“L{Applicaﬁﬁioﬂ undsr sgction 19 of the Admintstrative Tribunala

" Aot 1985, dated 29.4.1988 befors this > Fon*ble Tribunal,

The spplicants beg raspactfully to .s"mbmift{}as follouste

R N Vhat tha cause of action and relief euught by all Ehe?appiia
,_  finants ara ona and the same and tﬁayshave a common inﬁerest
L as uill be*apparént from permsal of para No. 6(12) (15) and

f;gﬁ o? thevsame epplication.

h?haf bacauaaauf the aaiﬂ commpn intersst anﬂ comman cause of"
facﬁ&un the spplicants are prefering the jeinﬁ apallcatimn

e f&FO resai d »

- That interest of Justice requires that this Han‘619¥ Tribunal



hd
S ey

bez ﬁie:awd to: aliw the applican*&s to: file the said joint

: appliﬁatlﬂn.

Tt T 5
. r

‘wﬁ-'arefam: it ic most h“umbly :én‘é E‘?Bb‘écﬁfﬁily
prayed that this Hon*ble Tribumal may anw thie appuuan&a
tu: file: the said. Jcint applicatinn amd the aame bs* entertain-v

ed ‘as su&ﬁ.

. W
© Lutknow R - (W.S Chaurasia)
R R " AR © ¢ Advevete
" " Dated 3 28.4.1888 - .. Counsel f_ar&a; Applicants



Ar7LIC:TION UNDVR 5:CTICN 19 OF PHF  AIMINIOTPATIVE
TRIBUAALS ACY, 1988,
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dated 20.7.1 1987,
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Computers were governed by the thec Miniatry of Irrig.

(3)

tion and Pover (Cangs Diseharge Cirele) ®on ¥inieterisl
and ¥inisteriol Class TII pests heeraitment Rulen, 1963

(Reresinafter reforr<d to as the * Rules ef 1963y,

(4 That & prrussl of the Kecruitment Sules ef 1963
& ssended from $irs to Sime, would stow that the post
of Secior Computer has Desn s mon-selestlon post and
the seme kes Desn requirad to de filled ﬁp hy promotien
( 100 dy promotion falling which by di'eet recruitment)
from mmonest Junior Computers, who hawe rendered three

yoars sarvice ia the ui?‘nén of Junior Computer,

(6 Thst untill the promulgation of the Ceatral Civil
Gervices (Rovised Fay) Tweaty-Fourth u;mm Mles,
1974 (hereinaftor referred $o as ths *Reviged Pay Bulas
of 1974%) mnade by the Presidert of Indis in sxereise ¢.
the powers conferycd by the proviso to Artiele 309 of
ths Canstit:$lon of Indis and prosulgated vide Retifi-~
cation Neo, 2:8.3. 083 (3) dated Otk December,197¢ vhied
beeme offsetive from 188 J axuary 1973, the seele
sttaoded to the pess of Renlor Computer xss k. 150-380,
But vide afor-sald Pay kules of 197¢ for the post of
Sexior Computsr, the scals sStsched to the pl§ of
Earier Computer ves raised to N, 438-16-500«B=15~680~
20-700( partly) and k. 330-860 ( partly). Ths eferesaid

verds *partly® vithis the braskets ssstein ssterick

e
merks sod the marks Shen eontain a foot nota te the

(
P,T-é-gL)



o N

(¢)

sflfect thet *Cader “2ror2ing alloestior of posts will

1ssue geparatoly,

(6) Iirat 1t may be atoted that while surlier scsle

k., 150-380 sttack to the nost o” Serdor Computer vag
baged on the basis of the redomnerdetiars of the Second
{eptral #cy Commission, tht Seviehd scals of &, 425-
700 (partly ani ke 330550 partly) hed bren mule on

the baelas of thr recom-endstion sof the Zhird Cenmtral
fay vonplssior (hereinsfier referred to 28 the

Conpiisln®e

(7 Th:t the aforessid revis © sealeas wara base! on
foliowing recumrendutizng of che Commiasion contained
in perggraph 32 Chapter 17 Iitled *renncmists and

statistician® of vol. It=

a?5p posis of ﬁenlor “onpaters, the old

Fay .cale of e 160e1.260=15-380 {a in

vague i: she Ministry of Irdipation an

pover w0 260 post 4in the Xisistry of
Jrane.ord sLa LHMpring. Since these posts
are fille4 by prometior of Junior Computers
in the seala of £, 110-180 wit: & msetire
allowarce 0F K. 15/« Pome. @ m~§ 'g;;pmpruh
scale would bde th- scgle of R, 1503 .
esr.eldering also th't the meat promotion

“level 18 t the (35t on the ecsle of i, £10=

Ve 4~ any re enntia
6?5- e 4~ not ’;”’ Y rensar fop e_r-w)
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~malag SMie ~l4 gacly for these gbout 93
poets sud our sugeestion 18 that the Wk
of thess poais s:0uld be placed in the seals
of ik 360-6G0 sni s fev on th srele of

k. 435-T00.%

(8) Th.t *Canga Basin Vater Resources Organigatios
(hareisafter referrsd to &s “Orgardsation”)
vas merged imto the (emiral Water Commission
in 1978 and sll the Senior Computers who
wers hPither-to saployeres of the Jrganisstion
beecxne the saploysss of the Central Water
vommisaton and this 18 hov the Ceatrsl VWater
Commlseion Les Been made mm respondent mo.2

1o the preasnt ap;lication,

(9 That two ,colomv?; of tm“'up;;ucnu grli B.%.
Seied and Srl Jdbal Singh, who were working as s
genfor Computers filed a writ petition ir the Hon'dle
High Court of Delki, challening, irter-elias, the nndi;
ty of the revised Pay scales for the posts of Sanior )
Computsrs 80 the extent of k. 3N-58 and eémnqumtly
the ﬂ’tt of tbe Govermment {s not ﬁﬂng, the scale of

k. 425900 to all the Senier Compulers.

( 10) That on estahlishment of the Cemtrel Adminl-
unuﬁ Tribunal, th* sald writ petision was transfere

%0 Hom'dle Principal Bench of this Non' ble ( at Delhil)

5 1 - 35 8&. : ~
apd wis rsgistared us T-328/ P-/'O-/ﬁ)
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(1) Thet oltimately th sgld writ petition vss
allowsd By the Frinclpal Berch of this “on' hle
Tribansl vide Juimert and Opdepr dst~d 11.4,19%8, &
fhotostat eoly of ihe seld Judgmen: ard order dat»d

11.4.10958 3 attagh d herewith ss Anreznre L3,

{12 That sipce the sprlicants were alsp worting
as tenior Computers and, in “gct, the writ petitlon
by url 5.5. cadnd and Sri Jelpal <logh wes filtd as
4 test cepe and the hope thet &€ th» sal.l writ wxs
alloved gll tto Sesior Compute+s insiandiuc tie
o;11iecrniz would be extended all Lhe henefits of the
sald Judgment and, therafore th~ eprilesnts here-ir
£xa had not hreome & pardy So the sals writ petitlon,
$iter the judseent wog propourced, tre spplicants
vide thelr representetions deted 1&.8.i957,1.9.138?
skl aro 20.7.1587 raspectively vognested the
s:plicant 00.8 to extend the all denelits of tre
seid judgrort slso to epplicints sni consequently
glving them the scale of k. 425700 frrm the date
frox which they wer2 promoted as Je: tor womraler,
Ire photostit copirg of ih» exld rspre‘encatibns are

filed herowiti o8 ANNTXL @ BO%e Aedyied unc Aef

regpectively,

N
(13) Itut aforesaid Jai) Pal siret and Bof.Jairl,

wroste petitio: regarding ssmotioning tho pavesuale

Of % 45730 £.0 the jost of Yeclor Computer by '

PT

[



(2)
CPiucipsl .enel of ths Centrrl fdwinistrative
Irivarel, sra Jurlors to the sppdlesst no,l ir toe
sonfarity list of Jurdor corpulors (substanuzg A
ap; olatment) s 4 photostat copy of the/seid seciority

1ist 1t hersby flled as funegure o, -8,

M
(14) That gince the respozzv(ia:a navs nat sanetions
ed the pay scale orh Rk, 425700 whic* has besn sepe
ctlonea to othey sﬂd ﬁeraona, the spriicants hove
beer: left with no alt:rnative equally efficscions
remedy bat to envohe thy eatys ordinsry Jurigdic-
tion of thls Eon'bls Zridunsl under gection 19 of

tha Jdrinistrative fridenkls sct,l8Pf,

{15) Thst, since th? Wnénkocret&r; (T.5.) Ce#tra‘
Water Comiseion, New Nigclm vide 1.3 order dated
4.8.1587 (Atnexute A-/ meniior i sbove) extends: the
sll benefite of the sxdd Juignent to 5ri Jaipal 3irgm
gerfor Computer only ani mot extemiing the sure t5

" all Se:ior Cow aters, hencs the Under Seeretery (7.0 wm
Central water C:;muarﬁn has been made respondient

B0.3 in t:is apilleuntion,

{18) Th:t the spplicants were promoted to the
post of Professional Aszistant (Uydro Met) on 25,2,8
28.1. 1985 ard 26,1,1985 respect vely and mince then

they have been working on their respretive posts.

PT.0. (I
% /

——
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(v

{iv)

{ vi1)

B 425-700( pnm—bm)MéZ(ﬂn N{«rv ~230v (law'o

(viiid

V15

o,

¢

judgmesns of wh jribuips! React of this Fon'ble

Trabunel, where L5 g0 rewsos woy they arould rot

graut the revic & pey scid g t2 the Zerlor Compute
ers includigg tre applicsrte herein, w-o belongs
ta the o category en: gimilorly pleced [ust

% the per:.ns wio Rad soved imitia)ly the Lourt

by war of writ petition.

Beesuse 1t 18 wholly insqoitable to refuse sizilar

¢

benefits: to other mewbe 3 of the servires who helorm

a8 tc Lt some estggory snd zre gimilerly rlaced

Besuuse the Juileitl pronouncesent cer rot result
in fixine different poy scales for sembers of the
seme gervice s-d sizllsrly placed,

Because the uppucmh. have ot Dew: tola any

reanui® (g Lo vhy they sre not LGP glver the

decause, in lact, ihe two prtitioners who filaq:
wriv petition refoyred to ahys have already be

"L([Jﬁﬁ Matoed MBZ,& 1Yov- ij&’
given the scale nf R 426-700Lvldo ord~ry drt

4.3,1987, a copy of v fe¢* 1s slrsady atteeh-d

herewith a2 Anrexu-v¢ no,

Because nch grezt of sesle of &, 425-700,
tbe benefils of sald judgaent co gne /



£)

) P

(D

2

( 12)
§5 wholly mslsfide, discrieiratory gnd violetive
of 2rticle 14 amu iJ an: 334 of th~ eonstitutlon
of Irdia spsrt fyom ke fact 4t is ir disr-gexd
to the judgsert of Shr Prircppsl Beps' of this
Pon' ble 2ribanal whereby tir wvrry ordar refusiceg
the pay ccale attach 3 to the Uordor Lomputers

Re 330=-660 was gquasbhed,

Hecanse ons” the - ory ordep refusing vory scale

of k. 330-850 was gquesh & by the Feincipal Beach
f ~his (! Dle tunal, in Yeect, non geant

° M — "}‘ /{'@moep( O\[L’Of,& Z,g—o 130‘3%
sho Lrwuwd goule of &. 425-7334%& the a\p;ﬂiemta

seoant to eommltting contempy of tte Prircipal

rene' of this Eok'bie Tribunsl,

vetsils of t.rze‘ remsdles exhzugteds

(3

“Pnce the spplicante w08, 1 to 3 vide thelir ropre

sentations 4sted 10.5.19°7,1.92.10%7 ani 07.7,138=
respectively, Chelrmen Centrel ¥Water Cormission,

sgitet~d the denlal of the [ty go&l”s to thrs oy

the diserinination made by the respondents wric Gremm

alresdy £331°4 ad Azanexire oof. A-lyf -4 606 e

rrspectively,

watt rv not previonsly fil<d or poriin? with any otbmmes

Courts

ime spplicwrts farther declere thot they VaY  T—



®)

®)

( 43)
preiously 1ot 2 srp1%artion, Wit Petitine or suls
rogerilir e matter dn vagpeet of whieh £112 u:jlics.
ok b o cowpdey hofors any Couet of law or any
other: aultiority or any uther boreh of .t:}v' Jribunul and
rar eny suoh ipylicetion, ¥rit "etition or suit 1s

prrcing bafire auy of threm,

Hellefs soughts
In virw of the Cacts wenifoned in paragraph ne. 8

&00V2 Cha i;,;zlicamt.s pray Yor e f2llowing valiefag

(8) 2o ailow tnils eyplication of th- srrlieants with

costs,

(b) issu~ sppropriats Cyder or Griers, direction

or dirsctions.

(1) dirrct!.x.,.. .:~ e oncents Lo sllov the appli=
cam;a Lie nvis d #cale of pry 1.-~, R426-
nalL R lyep-23c0 M
700er th» dite frm v.ic* they gre antite

14 for the «uls scale,.

{11) directing ti~ -mgpondent: va given gll the
ivcambenis of She posts a!,ﬁmnior Computers
At - Awised

im.l%tinc the a Iirwta, the ”Rl’ of &, 428«
[qoo -2

70/ from v ic& f.hw-y &rn entitled for the

8-14 8cel~ with 211 eonsegiiential densfits
N

N o .
ldke srrars of pay, ulloumu, Seciority eto.

(111) further disectire that 811 the fpcumdeasie of
.o (1Y
Pro- Uy
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19y

\ 13)

( 14)
the ot of Lmlor Computs s 1 luding the

AW - Avired
& plleints vva actitles to 2%~ sonle of fof 34

o 42670 G T feioad AL Giiph o232

(iv) 1s33u~ such other order or ord- r3, direction
Or ulractions as thig lion'ble Pribdunmsl nay

desm fi< ana 1 roper,

Interis opder, 1f o pres4 forn kot se~ving,

I the oswsnt of g plicstion belng sent By K-gloteped
Fossy 1L may oo stated whether (oo applicart desirves
o have Orsl hearirg at ti_r-* sdrivalon stege and 4 g0,
ke shal! 48 s g xel{-3d3rn88-4 fost Card/Inlend
Tobter, gt whieh 1rti-atios regardicg the date of

heeriny eould b grnt to hiwm,

Ve

3 FPresenting through
Lounsel,

M—
sertieulers of Ssdr—or /T oot Spder 4n regp ct of

Lhe fyplicition Peep

1. Sumber of Indlan /ostal rder! ) Dp B297 77

»

20 Rosze 0of the 1a§utnz Foet (:ffice % e @&«54

3. Pete of Lxsur of Foabzl Ordex(s) 27/4—89

| bt vnter . Y
4. Tost Mx‘lcnx at whicl payshle :

Lht of sncosarss;
1 Sdenee fosTal Sidu ao - D2 82?7771/me1&u27 )
*MI@%MW% Poot e, ledowins™
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( 18)

A S S Y S SR S S S O

¥*y (1) Rw» Jacar R, son of shri Chtanpur,
&4 abnul 43 yrars, working s i rofesgiore’ fasistant
(ﬁot) ip th~ office of ¥iidle Qanga Sub-Divislon 11,
Xarpur, aesideit of “ouse 1o, 12%/77 '0' Dlocik,Firals
nagary Ta.pury (2)  Rex Lhaud, son of shri ~amta
Fragsal, ag7d sbout 42 yours, working g5 Frofessisnal
Lrzlotait (ML), in tum ot lles 52 Mi:cdle Lacge Divislorn
11y Luokuow residert of 2e2332 T.1.C. Indire Sager, ucke
pow (3) Gaurl Sherksr Terms, son >C Shri Has lal,
ef 4 aroub 34 yrurs, working @ ?rsrvssiaﬁal Assistant
(¥Mat) , 1 the 0office of Widdle Gangs ~“ivisionel, Tucknow
resldert of Madrar Nivurl, .‘“hots Chardesn!, Lucknow,
du heceby v-'fz"iry that the conioits of parss 1 to 5,8 1)
(D(HHIH H(NB(N( N 133121, ALY 18, & 17)
axceyl grounds, 7,8,17,.1 sud 13 wre tyue ta3 our ;Qraonal
knowledge jures & 14) and B sre Dellewed By us to Yo

true 9. I7gal advice and that we hive ot nﬁpmssad

-any zeb-riel fact,

1 4/~ Koo Jilocn e
Lates 1?—14/8& 2, S|

Roew Do
P lac ey e s 3. SJ/&WQYL nm
iHlgnagere of the
70 bpyiicants.
)~ NEW
= renyy

rh’ *93183?&!‘;
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NO,20/2/86-EStt /XTI

Government of Tndia
Central water Comnission -

- Room No.308,Sewa Bhavan,
R.K.Purain, New.Delhi-110066,

Dated the 47/, August, 1987,

OFFICE ORDER

! - S em—— e L -

/

-In pursuance’ of Central Administrative Tribunal Judgement .
ddted 11.4,1986 given ir the Old Writ Petition No,CW-698/77 filed
in High Court Delhi, (Revised Registration No.T~335/85)~ Shri B.S,
- Saini, Sr.Computor and others versus Union of Indié, :inistey of

Adter’ Reszurces lctcer N0.8/31/86-Estt,T dated 17-6-2987 and in
Supersession of all previous orders regarding fixation of pay of
shri Jaipal Singh, . sr,Computor(Now PA(H} whether in the scale of’
R3,150-380, Rs,330-560 or R8,425-700, .on adhoc or regular basis;
Nis pay is now fixed in the Scale of RS,425-15~500~EB~15-560-20%
700 w,Cco£51,1,1973;, £ol1owed by -fixation of his pay in the scale
oL RS,1400-40-1800:--EB=50=2300 in texrms of CCS(RP) Rules, 1986
“e2e£c1,1,1986 Or in terms of Ministry of Finance (Department of
z¥penditure) OM No.7(52)-20IT1/86 dated 22,12,1986,

g}

' - - - -
) ‘ | ' ﬁﬁ,,
. ' .
: ) I . . | o
. o /
. .

{ Y I ' —
Pay drawn as ) Scale of pa ) Pay to be X Scale of pay
on 1.,1,73 ang { '(Rs;150~380¥ - drawn as on X ‘(RS;425ﬁ700§ T
onward, B - X 1.,1,73 and [ =7
' : \ r X onwa rdé, Y /
)& X X
171773 RS.360 ' 1;1;73 Rs 425
1477073 Rs, 190 ' 3 14.7,73 Rs. 440
177,74 Rs;1e0 1.7.74 . RS,_,455 °
177,75 Rs,190 1,7.75 RS,470
1.7.76 Rs.200 : 137,76 - Rs,485"
' (55;330-560). SR - (R8,425-700
14,7,77 Rs,416 - ' ~14,7,77 - - R3,500°
1.7.78 Rs,428 _ 1,7,78 RS.515
1.7.79 Rs,440 1.7.79  Rs.530
1.7.80 RS, 452 1.7.80 RS, 545
. 1:7;q3 RS,464 ‘ 1,7.81 RS, 560
. y
o] 30410,1981 _promoted as pa (1)
A I - .
{1 (Rs,425-700) » ~ (R$.425-~700)
33:%0;81 RS $485 30.10.81 RS.560
«10,82 RS.500 7. 82 RS.»
ViRt Ey Hrest _ rhe 29 P e
1.18,24 RS, 590 : i; 7R , és}%gg
1.16,85 Rs,545 1, 7.85 Rs;649
( . o
: - Contd.....2/~ —

<
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IN THE C.Etn'ML Au.musmmvc TRIBUWNL

‘potgd, the 110 April 1986. SRS

N H . [
. - nr.cq' IQ x _321'2 !Q ; '

comee

. A o . _
- shri B.S -Saini and anothor . X PO'\':iL':.OﬂC'I.‘.‘
E Voe. } ' *
Union of Iaata and anothoy tene llc;.po'mlonts
-.i..).4...‘::‘-\-.{,._‘_'.’-:.,:”,.,.,_-___ -:“‘ ‘ - '” |
T ST RN J:u 2hce Re l\bdmya Roddy, Chaiman
i : usk l Kuaor, maesE
i C :
. For potiticnors - YY) Shri G.D Guptae Advocate

I | shri K.Co wittal, Counstls

©

! + * .
’ ‘yov e

For rospondento

aoiivered by

o (J\xdgenont of the Derich,
lhr e Jush i o K.lradhiovs ! I»oddy, Chaimdn) o

S AR S
: 4 oo Junmx Computor" in thc -

" The potitioners recruito

tion, 32}&)?3.)@.;( under
vlture and I-:rigctxon(Do_:x“"L.‘om of .. .

4o the poot of Sentor C'o'mputera-. |

aro govcrnod by the ﬁidsm _

-\‘linlJtorLal R

. Gangd Baain Hater Rojourcos Crgcnisat

- the l..inistr‘, of Agrlc

I.x:zigation) YOro pronotn
Thosa n'mo*r"t..ont' and pxonotiom
{5chargo Circlo) Hon

of I::Lgation and Por..cr(Cangu
fulus, $703.

111 Yordy Rocultie nt

and !unistcriul cl Jur

%o tho post of Sontor Computors

n of v.miur C\.u,)unrs of
prior to the

-c"i‘ty "um-f*tncas.
~t to the rocoxmo')dationn of thc '

Prw»-%_o
is Gono on the brsi
sca‘os p.n VDL
Thini Contral P3y Cormiasiony the pay of Sanior Comutcrs
w38 fivod in the grade of R3¢

Lorn VeSS royisod a3

¢y ovil
revision ot Pay

1¥0-10- 200-15-330. The pay scalos
of sontor CoTpULs per the rocom"cndations of )

son partly 1o g .425-T0 unc partly te

- the Third Puy Commlsd
r Couputerd vore,

Six posts of Senlo
5700 end the ¥ romaining 20 pos <5 of

gemitted 0

awr’ N

RS« 320-000.
¥ . tho p3y gcale Of Hse 625
/ - Sonicr Cony - utors vere ol

petitionors WOXg PIromw

N e

sittod to the graco of R . 330-5600

ted 10 tir post of Senior Computers
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“’\ CAMNEXUREA -3 -

The  Chairman,
Central Water Commission
NEWDETLHI- 110066

| ' ( THROUGH PROPFR CHANNETL)

SUB:- Implementation of Central Administrative Tribunal Award of
Revised Pay 8cale of B, 425-700 to Senior Computors---Reg.

REF :- Judgement of the Bench, Central Administrative Tribunal,lew Delhi
dated 11-4-86 <

************
Regpected Sir, '
‘ I __KAM-_JE_IABL_EAMr—SIL(:Q / uj-é:(—-no J workin
as P.A, OET) in the office of the ~MeGeoSuh__RIvesing Ranfeust

submit the following few lines for your sympathetic consideration and
favourable orders.

In the case Regn. No, 7-335/85, gori B.S.Saini and others .
Vs Union of India and another, the Central Administrative Tribunal
Delhi has delivered the judgement on 11.4,86 de¢laring that the vetitio-
ners are entitled to the revised pay scale of M, 425,700 with all atte-
ndent benefits including all arrears with effect from the date the revi-

~seéd pay scale of M, 425=700 became effective.

It was mentioned by the Tribunal that the ‘quties attached
to the vost and discharged by all Senior Jommuators are one and the same
and also thev wers all. promoted under the same rules and hence,fixing
different pay scales for the same nost ig voilative of Article 14016 of
the Congtitution., In suornort of this, Zupreme Zourt's ruling in =inilar
Cages vere also cited in the judgement. ’

I was under the imvression that in the light of the zhove
Judgement, T wonld be antonatically allowed the rovised pay scale of
P, 425=770 from the Aate of my promotion to the vnost of Senior Computor
as a matter of natural justice, without representation from my side or
driving me to avproach the Tribunal for Justice. Sut even after g lange
of 15 months, the imnlementation of the judgement in my case is awaited.

In view of the above, I humbly request your goodself to
consider my cage sympathetically and allow me the revised scale of vay
of Fi, 425-~700 from the date of my promotion to the post of Senior vompu-
tor for which act of kindness,I chall be ever grateful to you,

Yoursfajthfully,
TE[8 (27
I

( RAM JATAN R
’ 1,6, SUB DIVISION
K AN P U R

Thenking you,




ANNEYURE A-A- @

To .

The Chairmen
Central Waer Commission

New Dem;. C__ lhro “j'“ g oper C[@lw Y,

Sﬁb; Implements ion of Central Administrative Tribunal Avay
Award df Revised Pay Scale of k., 425-700 to
Sr. Computor-Reg.

Ref;  Judgement of the Bench, Central Administrative
Tribunal, Delhi dated 11,4.1986.

Respected Sir,

I Ram dhani working as Senior Computor ( Now P.A,) int
tle office of the Executive Engd neer, Middle Ganga '
Division No. II, Iwknow b submit the following few lines
for your sympathetic consideration amnl favourabile orders,

In the case Reon, No. T-335/85 Shri B.S.Sainin and
others Vs, Union of India and anotlsr, Ths Central Admini-

~8trative Tribunal Delhi has delivered the Judgement on

11.4,1986 declarine that tle »etitioners are entitled to
the revised mpay scale of k., 425-700 with all attendant
benefits including all ‘arrears with effect from the

date the revised pay scale of &, 425-700 became effective,

»ay scales far the s ame post 1s vollative of Article
14 & 16 of tk Constitution. In support of this the

- Suprim Court's rulings in similar cases were also cited in

I was under the impression that in tie 1light of the
above judgement, I would be automatically allowed the revise
Scale of k. 425-700 from the date of my promotion to the
post of Senior Computor as a matter of natural Justice,
without representation from my side or driving me to
approach tke Tribunal for Justice, But even after g lapse
of 15 months, the implementation of the Judgement in my
case is awaited,

revised scale of pay of B, 425-700 from the date of ny »
promotion to the rost of Senior Computor for which act
of kindness I sm11 be ever grateful to you,

Thanking you. © Yours faithi\illy\

Pam oo
et
( RAM DHANT ;
Sr. Computor Now P,A,)
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ANNEXURE- A—Q@

To,

‘The Chairman, _ é‘

Central Water Commission,

"NEW DELHE 110 066.

- ( THROUGH PROPER CHANNEL )

Sub: Implementation of Central Administrative Tribunal Award
of Revised Pay Scale of R, 425-700 to Senior Computors
Req.

Ref: Judgement of the Bench,:Central Administrative Tribunal,
‘ Delhi dated 11,4,1986,

Respected Sir,

I, G.S, Verma working as Senior Computor (Now P.As)
in the 0ffice of the Executive Engineer, Middle Ganga Divn,]
Lucknouw submit the following @ew lines for your sympathetic .
consideration and favourable orders,

~ In the case Regn,No,T.335/85, Shri B.S. Saini and
others Vs, Union of India and another, The Central Administ
rative Tribunal Delhix has delivered the judgement on 11,4, 86
declaring that the petitioners are entitled to the revised
pay scales of R, 425-700 with all attendant benefits includ
ing all arrears with effect from the date the revised pay
scale of R, 425-700 became effective,

It was maintained by the Tribunal that the duties
attached to the post and discharged by all the Senior
Computors are one and the same and also they were -all pro
moted under the same rules and hence fixing different pay
scales for the same post is voilative of Article 14 & 16
of the Consitution. The support of this the Supreme Court's
rulings in similar cases were also cited in the judgement,

1 was under the impression that in the light of the
above judgement, I would be automatically allowed the revis
ed scale of &, 425-700 from the date of my promotion to
the post of Senior Computor as a matter of natural justice,
without representation from my side or driving me to approach
the Tribunal for justice, But even after a lapse of 15 months
the implementation of the judgement in may case is avaited,

In view of the above, I humbly request your goodself
to consider my case sympathetically and allow me tha revised
scale of pay of Rs. 425-700 from the date of my promotion

~to the post of SeniorComputor for which act of kindness [

shall be ever grateful to you,

/

Yours faithfu

Sofaiee

B -

. 20/7/8)

( G.S., VERM ’;——_Fff"
SENIOR COMPUTOR (NOW P.A.)

MIDDLE GANGA DIVISION NO.I
LUCKNOW

Thanking you,
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« ANNEYURE A4-8" = —
o AN 6
Goverment of Indla

| : Ministry of Irrigation & Power,

“Ganga: Basin Water ReSourceS Circele,

'E‘ Blocky Shastri Bhawan- R
No + GBUTC/A 23 022/1/71/2334—39  New Telhi, 12,471

Tb .
The checutive Engineer,- _ o
Water ReSouices Qirvey Dne.losI Dehradunpe.
Water ReSources Qirvey Dneloell; Agra.
Water ReSources Qirvay Dn.NoellL Incknowe
Water Resaurces urvey TneloeIV, Varanasi,
Water Resoutces dirvey IMm.NoeV, Patnae.
Water ReSources Qirvey Dn.No.VI, Berhanporce

‘mabi=  Sendordty 1154 of —Junlor Computosse

Senlority 1ist of Junjor ComputmS (Pemansnt&
Tanporary) working in Gapga Basin Water ReSources Clicle
as on 13,71 1s enclosed herewith forcirculation amongst
the COIIlletOISc If any error/omml.sion is noticed in the
11sts the same nay vleacss e copmank ated to this of fice
-‘hnm<adiate1 ;ard in any case not“ later than 20,4,71,

In case m eArmvr/om sdon 15 notked a.njl report
‘may pleate be seit immediately. |

If no reply Is r=c eived on or bhefore the stipul ated

dated, It will be p'reSumed that the partiul arS shown 111 the

enclosed seniority.,]_ﬂﬁt are c.o_r:r'e,ct.»

Emrlos= As abpvee

aif- Hipdil

( Selle CHATTOPATHYAY ) -

JNS%/ - | ~ diperintending Fngineer,
¢ ' Ganga Basin Water Remurces Cilrcle

Al
| -gwﬂ
ASS)"?—“‘;“‘.\;Q._- .. ‘ .‘»’1'\)0
RULEIS g S '
e R SO 5
seab o 5&‘
BRI
i:‘ ll\uf\eu]
g



ANNEXURE. A—6 cw

L . GA NGA BASTN WATER RESOUTCES CIRCLE

o ———— i W@vy\ | . /(\e:i\i

. . Senifority 115t of Temporary Junior Computor® 1o the T ale of B, 110=4-150-7B-4 <17 0=5-18 0=FB~5-200 as on 1,3,71

110-8 <1314 ~155~EB~4 «175~5-18 0

e bttt 1= F rot sy Jht Jarror25 YorS it et Rt P

- g oQliAne of afficeribate of jual If i4Date of {Dute of § ateof §¥ate of pbreak or § Temp/ | Dtcfromy Where posted. | Pemarks .
No e .~ ) birth omﬁuo:mwcosamnnmomcuoubgm contiPcontini | Servike m Q.Pem.vht hen=- m
m ¢ S ment ofjent § auousjous em= § ¥ moy Pemtte titled to ”
1 N oos.nMEm in § omploy ployme wu.u. traps 1t} ] senlority m
m w ous fequ iva rpnent ({nt 1o fran- Pake flo gradee}
m " §service.d lent dn § GB4RC § & Rima . M . -
w } m ) ) ) garxdae Grad-e , to India m : m .
— - o - - “lll(llll"'l'mckllllm‘ll‘ —— o e —— — e - — llﬂ.ll.lul- — - — e - |..|‘||.I|||ll\ . ’
s/sori . _ | - - -
1, Krishan Mohan 252.40 ~ Madhyemi 94,63 = 9,4.63 9,4.63 Ni Tempo rary  9.4,63 WP SD-V ZheTribe , Sixe . prosoted »8 Sy
B . Comp.
2. Vikran Bhagat 12.12.,43 Matrk 4, 5,63 -  4,5,63 4,563 N QePoe 4,5,63 Circie OCfic s - ~dp = - P
3¢ MeSeSxchdeva 5, 5.42 BeX 17,7.63 w  17,7.83 17.,7.63 N4u —do = 17,7 .63 g - Simce promoted. a8 Sr. Compo u
4. Bemsatan Fem  Be7+48  BeA. 12,165 = 12.1,65 12.1.65 NL  ~b- 12165 WASD-ITT R  Comr :
5, Mx”m.fwxﬂ.ﬁ<wm tava 3,1.46 BaZ » 22.2L65 - 22 42,55 22.,2.65 N4 -dg - 22,2.65 Circle office .mo....
6. Ved Prekash  16.9.42 B.S . 9.4,65 = 9,465 9.4.65 NA . 64,65 o n _ . e
7. B.K.sioha 5.3.44 matrX,B.x 2.8.65 = 2,8,65 2.8,65 Nu1 Cdp - 2.8.65 WRSD=V . ~dp -
w8, BeS.Saind, . 2.12.42 L. ., "7 23,965 - 23,965 2.9.65 N& ~do = 23.4,65 Circle of rk e
0. Friped  Ghepn, SOrkOriZ’ Iedpe - _ - : A , s
9, Brchan Lal 15,6 .43 I.5c., 1.1065 - 1,1065 1,10.65 N&1 -~ - 1.,1065 3o =
/10, Jainal. Sin 20,10,42 _ Tek . 1,10,65 An  1.10.65 an 1.10.65 an ifl ~do = 1,10.65 An___ =do=
i %&%ﬁ&q%ﬁsmmn?&:H.na.a,mg 1atel&.10,65 - = 16,1065 18,1065 N T Ao s T 15 TA0B B gy e e
12. S.K.Das, 61,45 Ba e 6.8 .56 - 5.8.66 6.8.66 NI ~o= = 6.8.66 WRSD~V _ , . @h.Caste.
«1he G, S.Veges, 31.8.44 I.x . . B.BE6 v - 8.8.65 8.8.565 Tanpy 8.8.66 - WRSD-III ~do =
T4 2E.ToWaja 2C.4.42 Matri ldn. 16410581 = 16,1061 19.3.68 HNil QeP e 19.3.68 Circle Office
A5, Ram. .Thani .2.47 T.3c. 24.9.69 Al = 24,9.69 AN 24.9.69 AN 1111  Taup 24.9.6 9 WRSD-III L hecaste.
15T ui Prakash ™ 9,7.50 Bs. I . 25.9,6 9 - 25,969 25.9.69 na ~do - 25.9689 ° ~do =
17, B.ChoSh, 31.3.46 B.Z. 29,969 Al -~ 259,69N 29,969 & i ~Jo~- 29,9,6 9N WP SD-VI
18, Kaashal Kishore ] : )
. 1.8.50 .B.Z 13,1059 - 13,1069 3a3.10.69 nu ~do - 13,1069 WRSD~V
19, Hnddii Tripathi : s _
29,1.46 B.x 16.105 9 - 16,1089 15.1059 04 ~do = 16,20,6 9 ~do = ‘ T
20.Decl al Rem 13.7.496 Bedc o( P+ D) 16,1069 - 16,1069 16.10,69 4 g~ 16.10.6 9 do - : . -
2l. K~ran Singh 1.7.46  Bex o(P*I1) 11.7.70 - 11.7.70 11.7.20 i ~lo=- 17.7.70 ~do - T h.Tribe 1
22. Ashoke Xumar 13.7.52 MWmsm%»mmo oy 9.2.71 - Se2471 9.2.71 - “Temps 9.2.,71AN WPSD=VI :
. : st Divne o . . .
23,Vishou Chapdra20s7.49 Bex 9.2,7L Al - 9.2.,71 all 9.2.7L AN =~ -3 - 9,2,71A N WPSD=-III
24,Asoke KrePal, 742452 B.2.Pr.l. 10.2,71 - 10.2.71 10,2.71 - —do - 10.2.7 VWPSRRVI
25435+ Sa ﬁ.m.m%v NNOP(.P@ BeCom « Hmamoﬂu- - 15.,2.71 15.2.7% - -0 - PUONQ‘NP :.UW,U.IH<
3B +Biswanath Jar : S . .
/ 7 ika 10.7.,49 BeZ s 15,2.71 - 15.2.71 15.,2.71 = ~do = 15,2.71 WRSD-Y - %.Tribes
Z7.,Rajech Kumar 25.12.50 I.&. 15,2,7% - 15,2.,7) 15.2.71 . - ) - 15,271 WPSDFIV
lalhotra . S - : .
., 2, Kallash Raem 10,7.50 Intermediate  24.2,71 - 24.,2,71 24.2.21, - -dp - 24,2,7% WRSD-III
N i 2. 1 N -~ M ’
| ST

-






